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REPORT OF JOINT COMMITTEE IN COMPLIANCE OF THE ORDER
IN THE MATTER - ORIGINAL APPLICATION NO. 84/2020(WZ)
(DHANANJAY BALWANT KOKATE AND ORS. VERSUS UNION OF
INDIA & ORS) RELATED TO GARBAGE PROCESSING PLANT AT
SURVEY NO. 51/10, AMBEG'AON BK., PUNE

IN COMPLIANCE OF ORDER OF HON’BLE NGT,
PRINCIPAL BENCH, NEW DELHI, DATED 17.11.2020

FOR SUBMISSION BEFORE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

December, 2021
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REPORT OF JOINT COMMITTEE IN COMPLIANCE OF THE ORDER
IN THE MATTER - ORIGINAL APPLICATION NO. 84/2020(WZ)
(DHANANJAY BALWANT KOKATE AND ORS. VERSUS UNION OF
INDIA & ORS) RELATED TO GARBAGE PROCESSING PLANT AT
SURVEY NO. 51/10, AMBEGAON BK., PUNE

IN COMPLIANCE OF ORDER OF HON’BLE NGT, PRINCIPAL
BENCH, NEW DELHI, DATED 17.11.2020

COMMITTEE MEMBERS

Name Name of Signature

Institute/Organization

Shri Pratik Bharne | Central Pollufion Contrc D
w&;

Scientist ‘B’ Board (CPCB), Regional e

Directorate, Pune ‘

 Shri. S.P. Patil, Collector Office, Pune /LEB 9\
Circle Officer

| Shri. NitinShinde, Maharashtra Pollution

I/c. Regional Officer, | Contro] Board (MPCB) W i
' [ 2l
Pune AL
=

Shri. PratapJagtap Maharashtra Pollution

d -
Sub Regional Officer, | Control Board (MPCB) = :%:) \! WA
3
Pune I ’
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REPORT OF JOINT COMMITTEE IN COMPLIANCE OF THE ORDER
IN THE MATTER - ORIGINAL APPLICATION NO. 84/2020(WZ2Z)
(DHANANJAY BALWANT KOKATE AND ORS. VERSUS UNION OF
INDIA & ORS) RELATED TO GARBAGE PROCESSING PLANT AT
SURVEY NO. 51/10, AMBEGAON BK., PUNE

1.0 BACKGROUND:
Hon’ble NGT in the matter - Original Application No. 84/2020 (WZ) (Dhananjay
Balwant Kokate & Ors. Versus Union of India & Ors) related to garbage processing
plant at survey no. 51/10, Ambegaon (BK), Pune, passed an order dated 17.11.2020
(Annexure-1) which is reproduced as follows:
“...1. Grievance in this application is against setting up of a Garbage Processing Plant
at Survey No. 51/10, Ambegaon Bk., Pune-411046, in violation of environmental norms.
The applicants have inter-alia alleged that the site is close to residential area and a drain
and thus the operation of the plant will be hazardous to the public health. It is also
mentioned that the site caught fire on 01.11.2020 making the residential area like a gas

chamber. Such incidents can again take place. The site therefore, needs to be shifted to

any other appropriate place.

2. Before considering the matter, we direct constitution of a joint Committee of CPCB,
State PCB and Collector, Pune. The State PCB will be the nodal agency for compliance
and coordination. The said Committee may look into the grievance and take such further

action as may be found necessary, following due process of law.

3. An action taken report may be filed before the next date by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.”
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2.0 JOINT COMMITTEE:
In compliance with the aforesaid order of the Hon’ble NGT, a committee consisting
of the following members constituted for inspection of aforesaid plant and submission

of a factual report.

a. Representative of Central Pollution Control Board:
Shri. Pratik D. Bharne, Scientist E. Regional Directorate, CPCB, Pune.

b. Representative of Maharashtra State Pollution Control Board:
Shri. Nitin Shinde, I/c. Regional Officer, MPC Board, Pune, and Shri. Pratap
Jagtap, Sub Regional Officer, MPC Board, Pune-I.

c. Representative of The Collector, Pune:

Shri S.P. Patil, Circle Officer, Revenue Department, Pune.

3.0 VISIT OF COMMITTEE TO GARBAGE PROCESSING PLANT:

The committee members visited the Garbage Processing Plant located at site Survey
No. 51/10, Ambegaon Bk., Pune on 09.09.2021 after second wave of COVID 19
pandemic. Pune Municipal Corporation (PMC) Officers- Shri Ajeet Deshmukh, Dy.
Municipal Commissioner, SWM Department, PMC, Shri Mukund Barve, Executive

Engineer, PMC and other PMC officials were present during the visit.

The location of the plant and layout of plant is provided at following images.
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4.0 OBSERVATIONS & FINDINGS:

Based on the site visit and information/communications (letter dated 17.09.2021-
Annexure-1l & letter dated 17.11.2021- Annexure-111) received from PMC to

MPCB, following observations are drawn:

4.1 GARBAGE PROCESSING PLANT:

Pune Municipal Corporation (PMC) had earlier plan to install Solid Waste
Processing Plant consisting of as MRF, RDF and Compost Facility of capacity 200
MTD, at this location.

Total plot area is 20979 sg.mt. which is reserved in development plan as Garbage
Processing Plant, out of which 3313.7 sq.mt area is in hand/possession of PMC. The
proposed area for existing garbage processing plant, 4686.3 sq.mt.

A permanent shed with dimension of 50m x 40m (2,000 sg.mt) is constructed within
the 3313.7 sq.mt area which is possession of PMC for existing Garbage Processing
Plant where Material Recovery Facility (MRF) is provided. The machinery/equipment
present in the MRF (with capacity 150 MTD) are Material Handling (feeder &
conveyors), Screening (Trommels), Size Reduction (Shredder), Density Separation
(Air Density Separator), Metal Detection and other equipment. The details of which
are provided at Annexure-1V. The photographs taken during the site visits of the

plant/facility are provided in Annexure-V.

Further, it is informed by PMC vide above letter dated 17.09.2021 that only
Material Recovery Facility (MRF) for 150 MTD capacity is proposed at Garbage
Processing Plant.
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4.2 The Observations/Remarks of the Committee with reference to allegations
by the Applicants are given, as below: -
Sr. | Allegations by | Observations/Remarks
No. | the Applicant
a | Respondentno.5 | In EIA Notification, 2006, Common Municipal Solid
le. Pune | Waste Management Facility (CMSWMF) is mentioned as
Municipal Category B project, will require Environmental Clearance
Corporation has | (EC) from State Environment Impact Assessment
not obtained | Authority (SEIAA).
prior
Environmental Ministry of Environment, Forest and Climate Change
Clearance. (MoEF & CC) vide letter dated 03.07.2017 (Annexure-
V1), has communicated that, the municipal solid waste
processing activity except landfill site, if proposed as
standalone activities are not covered under item 7(i) of
EIA Notification, 2006, hence do not required prior
Environmental Clearance.
In view of the above, as there is no landfill site is
proposed in the said Facility, EC may not be required.
b | The said piece of | Chronology of the events regarding sanctioned

land was initially
residential area
as per  the
development

plan notified by

development plans of Ambegaon Bk given in PMC letter

dated 17.11.2021 (Annexure-111), are given as follows:

1. The village Ambegoan Budruk was included in Pune
Municipal Corporation limit by Urban Development

Maharashtra  with

Department, Government of
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the Respondent
no. 5 i.e. Pune
Municipal

Corporation and
changed the
reservation of the

said plot without

holding any
public  hearing
and without

consent of the

residence.

. Pune Municipal

reference to vide Notification no. PMC-3096/1798/
CR- 259/UD-22 on 11.09.1997.

Corporation had prepared draft
development plan for extended limit and was published
vide resolution no. 388 on 27.12.2002 for suggestions
and objections of the public as per section 26 of the
Maharashtra Regional Town Planning (MRTP) Act,
1966. In the said draft development plan PMC
proposed reservation for Garbage processing plant
(GPP) at SR.No. 51 (part), Ambegoan BK, Pune.

. After receipt of suggestions and objections from

citizens planning committee, working under Divisional
Commissioner Office, Pune, has submitted its report to

Local General Body of Pune Municipal Corporation.

. Pune Municipal Corporation published modified draft

development plan on 21.03.2005 under section 28 of
MRTP Act, 1966. In modified draft reservation for
Garbage processing plant (GPP) at SR.No. 51 (part),
Ambegoan Bk, Pune, was continued and submitted to
Urban Development Department, Government of

Maharashtra.

. Urban Development Department, Government of

Maharashtra has sanctioned final development plan
vide Government Notification no. TPS-1808/247/CR-
1408/DP sanctioned /UD-13 on 02.03.2012.

6. Also part of pending development plan for the same is
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sanctioned by Urban Development Department,
Government of Maharashtra under section 31 of MRTP
Act, 1966 vide Notification no. TPS-1813/CR-
593/13/DP/Sanction/UD-13 dated 13.02.2014.
Reservation for Garbage processing plant (GPP) at
SR.No. 51 (part), Ambegoan Bk, Pune was continued

in the same.

Respondent no. 5
e Pune
Municipal
Corporation has
cut  numerous
trees before
commissioning

of said plant.

PMC vide letter dated 17.11.2021 informed that no trees
cutting was carried out. During visit, it was observed that
PMC has completed work of shed in past, and therefore,

Committee unable to comment regarding cutting of trees.

PMC has not
provided Display
Board at the
entrance of the
Plant.

Display board was not observed at the entrance of the
Plant during this committee visit on 09/9/2021.

PMC has carried
out illegal and
unscientific
dumping at the
said plant since
Feb-2020.

PMC vide
submitted that,

letter dated 17.11.2021 (Annexure-II1)

= PMC has started trial run for dry waste processing
from 20.09.2020.

= From period 20.09.2020 to 31.10.2020, total 2092

Metric Ton (MT) dry waste was processed.
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= On 01.11.2020 the said plant was set on fire by
unknown people from the same date plant is not in
operation till date.
PMC has applied for authorization under The Solid Waste
Management Rule, 2016 to MPCB for processing solid
waste as MRF, RDF and compost facility of capacity 200
MTD at Survey No. 51/10, Ambegaon BKk., Pune-411046
on 01.09.2020. The said application is in process at
MPCB.
PMC vide letter dated 17.09.2021 (Annexure-II)
informed that they are proposing only Material Recovery
Facility (MRF) for 150 MTD capacity.

During committee visit, plant was not in operation. Some
dry waste mostly plastic observed lying in the west side of
shed, in premises (Photo, Annexure-V). PMC has
installed the said facility without obtaining Consent to
Establish/Authorisation and total 2092 MT dry waste
processed from 20.09.2020 to 31.10.2020 till the fire
incident (i.e. on 01.11.2020) as above.

After 2014, 4 to
5 permissions for
residential

projects are

given in nearby

The information regarding permissions given by the PMC
Is not available with Committee.

During visit, it was observed that, towards north side from
the shed of waste processing plant, there is only about 4

feet open space up to boundary of the plant. There is a
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area which are | residential project/buildings towards the North-East
inside 200 mts | direction of the Plant. This residential project/ buildings is
and 500 mts|15.24 m away from the existing Plant boundary (refer
radius and said | Image- 4 & 5).

plant Is | The vacant land in East and West side of existing plant
surrounded by | are reserved land for Garbage Processing Plant. The
residential area. | natural drain/Nala is flowing in west direction at distance
of about 36 m from the centre of the Drain/Nala to the

shed boundary.

4.3

Rule 3(31) of SWM Rules 2016 defines “Material Recovery Facility” as
“materials recovery facility” (MRF) means a facility where non-
compostable solid waste can be temporarily stored by the local body or any
other entity mentioned in rule 2 or any person or agency authorised by any
of them to facilitate segregation, sorting and recovery of recyclables from
various components of waste by authorised informal sector of waste pickers,
informal recyclers or any other work force engaged by the local body or
entity mentioned in rule 2 for the purpose before the waste is delivered or
taken up for its processing or disposal;

Rule 3(35) of SWM Rules 2016 defines “Processing” as "processing™ means
any scientific process by which segregated solid waste is handled for the

purpose of reuse, recycling or transformation into new products;

Processes intended/plant & machineries installed at the site, as observed by
the committee, reveal that wastes would not just be subjected to segregation,
sorting and recovery of recyclables from various components of waste by

authorised informal sector of waste pickers, informal recyclers or any other




4.4,

work force engaged by the local body for the purpose before the waste is
delivered or taken up for its processing or disposal but are intended for
various processes (viz. segregation, screening by using trammel, size
reduction using shredder, belling using Double Bucket, etc.) leading to
product/by-product/rejects. As per the initial application made dated
01.09.20219 for grant of authorisation under SWM Rules, 2016 by PMC to
MPCB reveals MRF, RDF and Compost — 200 MT/Day as product, NIL as
by-product and 20 MT/Day as rejects. It may, therefore, be categorised as
Processing Facility and not Material Recovery Facility in accordance with
aforesaid Rule 3(31) and Rule 3(35) of SWM Rules 2016. PMC, however,
later vide letter dated 17.09.2021 (Annexure-I1) informed that they are
proposing only Material Recovery Facility (MRF) for 150 MTD capacity.

Regarding, Buffer Zone around the Garbage Processing Plant, it is
mentioned in the Section-3 (7) in the SWM Rules 2016 that “buffer zone”
means zone of no development to be maintained around solid waste
processing and disposal facility, exceeding 5 TPD of installed capacity. This
will be maintained within total land area allotted for the solid waste

processing and disposal facility.”

CPCB issued Guidelines on Buffer Zone around waste processing and
disposal facilities in April, 2017 in compliance of the Section-14 (h) of the
SWM Rules 2016. The same was revised by CPCB vide letter dated
15/4/20219 and copy of the revised guidelines is given at Annexure-VII.

Provisions, as mentioned at Page no.13 of the aforesaid revised Guidelines,

are reproduced below-
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“l.  Land of 200-500 m from the boundary of the processing unit is
excluded for setting up of the facilities but it is mandatory outside the
project site as “No Development Area” for 30 years.

s

2. “No development Area” can be utilised for agriculture purpose.’

There are certain criteria for site selection for setting up of Sanitary Lanfill
(please refer Schedule-1 (A) of SWM Rules 2016), however, there is no such
siting criteria applicable for setting up waste processing facilities (please refer

page 9 of the said revised guidelines given at Annexure — VI1).

In view of the above, in case PMC proposes the said facility as Material
Recovery Facility, which has been proposed by PMC vide letter dated
17.09.2021 (Annexure-II), the requirement of Buffer Zone and Siting Criteria
may not be applicable. However, in case their proposal is for Waste Processing
Facility, the aforesaid requirement of Buffer Zone may be applicable. PMC has
further mentioned the need of such facility, in the letter dated 17.09.2021, in
view of addition of 23 new villages to PMC administrative limits leading to
increase in generation of around 250 to 300 MT of waste daily thereby
increasing the load on the existing waste disposal system. However, MPCB
may examine the same about facility falling under Waste Processing Facility or
Material Recovery Facility and applicability of buffer zone thereto while
processing grant of authorisation to PMC in accordance with provisions under
SWM Rules 2016.

The PMC has installed the said facility without obtaining Consent to
Establish/Authorisation and it is informed that total 2092 MT dry waste
processed from 20.09.2020 to 31.10.2020 till the fire incident (i.e. on
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01.11.2020). MPCB needs to take action against such violations as per
aforesaid order of the Hon’ble NGT.

PMC should remove all the plastic waste/other waste which is haphazardly

spread, inside the premises, in the west direction towards natural drain/Nala.

Date — 07/12/2021

-=XX00XX--
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Item No. 02 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 84/2020(WZ)

Dhananjy Balwant Kokate and Ors. Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 17.11.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicants: Mr Saurabh Kulkarni, Advocate
Respondents: Mr Rahul Garg, Advocate for PMC
ORDER
L. Grievance in this application is against setting up of a Garbage

Processing Plant at Survey No. 51/10, Ambegaon Bk., Pune-411046, in
violation of environmental norms. The applicants have inter-alia alleged
that the site is close to residential area and a drain and thus the
operation of the plant will be hazardous to the public health. It is also
mentioned that the site caught fire on 01.11.2020 making the residential
area like a gas chamber. Such incidents can again take place. The site

therefore, needs to be shifted to any other appropriate place.

2, Before considering the matter, we direct constitution of a joint
Committee of CPCB, State PCB and Collector, Pune. The State PCB will

be the nodal agency for compliance and coordination. The said
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Committee may look into the grievance and take such further action as

may be found necessary, following due process of law.

3. An action taken report may be filed before the next date by e-mail
at judicial—ngt@gov.in-preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

A copy of this order be forwarded to the CPCB, the State PCB and

Collector, Pune by email for compliance.

The applicants may serve a set of papers on the CPCB, the State
PCB and Collector, Pune and file an affidavit of service within one week

from today.

List for further consideration on 24.03.2021.

Adarsh Kumar Goel, CP
S.K. Singh, JM

Dr. S.S. Garbyal, EM
Dr. Nagin Nanda, EM

November 17, 2020
Original Application No. 84/ 2020(WZ)
SN
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Item No.08 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 84/2020(Wz)

Dhananjay Balwant Kokate & Anr, Applicant

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 21.09.2021

CORAM: HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant 3 Mr. Prashant Bhat h/f Mr. Saurabh Kulkarni, Advocate

Respondent Ms. Manasi Joshi a/w Ms. Pooja Natu, Advocates for R-4 (MPCB)
Mr. Rahul Garg, Advocate for R-5 (PMC)

ORDER

11 This Tribunal in continuation of the earlier order dated 17.1 1.2020,

is passing the following order-

2. The learned counsel appearing for the original applicant would
submit that though the order constituting the joint committee came to be
passed as early as 17,1 1.2020, the order is yet to be complied with, hence

Prays for appropriate orders.

3. The learned standing counsel appearing for the respondent no. 5
for short accommodation to file the reply affidavit with Supporting
documents,

4, The learned standing counsel] appearing for the respondent no. 4

who has been nominated as the Nodal agency, would submit that the site

Page No. 1/2



inspection was made on 09.09.2021 and certain additional particulars
are sought for, from the respondent no. 5 and hence prays for short
accommodation to file the report with supporting documents. The report
of the joint committee as well as reply affidavit of the respondent no. 5
with supporting dopuments, if any, be filed before the next date of

hearing.

Call on 22.11.2021.

M. Sathyanarayanan, JM

Dr. Arun Kumar Verma, EM

September 21, 2021
Original Application No. 84/2020(WZ2)
P.kr :

Page No. 2/2
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Annexure— T 77

Dy. Municipal Commissioner
Solid Waste Management
Pune Municipal Corporation
Outward No:- Stom |252.9
Date: -17/092021

To,

The Regional Officer (HQ),

Maharashtra Pollution Control Board
Sion Mumbai,

Subject:- Information regarding Joint Visit at Ambegaon Plant on dt.09/09/202 I.
Reference-1. MPCB Application no: UAN MPCB-MSW_AUTH-OOOOOOOS?O

2.Maharashtra Pollution Control Board, sub regional office pune 1, Visit
report,

3. Clarification in the authorisation application, solid waste management,pune
municipal corporation, outward no. SWM/ 1729, date: 28/07/2021.

4. Joint visit of MPCB,CPCB,collector office and Pune Municipal
Corporation officials at Ambegaon plant on 09/09/2021.

Pune Municipal Corporation has applied for authorisation under Solid Waste

Management Rules, 2016 to MPCB vide reference no. 1 for Material recovery facility, RDF and
Compost at Sr.no. 51/10 Ambegaon Budruk, Pune 411046, Accordingly Joint visit of

MPCB,CPCB,collector office and Pune Mu
09/09/2021. As per instructions given by Offi

nicipal officials visited Ambegaon plant site on
cials, Details of Ambegaon plant are as follows.

Plant name: MRF, RDF and Compost Ambegaon Budruk.
Plant Capacity: 200 MTPD.

Plant Operator : : Aadarsh Bharat Enviro Pvt.Ltd.

Plant location : Sr.no. 51/10 Ambegaon Budruk, Pune 411046,

Joint visited committee has asked for following Information about the plant-

3

Information Clarification
required
Total plot area, Existing | Total plot area — 20979 sq.mtr. which is reserved in Development
and proposed. plan as Garbage Processing Plant.
Total plot area in hand - 3313.7 sq.mtr.,
Proposed area — 4686.3 sq.mitr.,

Total area is not in hand today. Details are shown in draft sanction
development layout plan copy with marking of Existing plant.

Scanned By Scanner Go




Proposed development layout plan has been atlae
Proposed work I8 shown i plan as total Oarbage Processing ﬂlﬂl
arca is not in PMC's hand. G

Distance of plant from heatby residentinl area and plam hed
measurement are shown in development layout plan.

regoven fecllity (MRE)

| M 23 m villuu have been added to PMC administrative limite leading fo
, inmmin morm 250 10 300 MT of waste daily thereby increasing the load o
 the cxisting waste disposal system. At this stage we are proposing only 150 MTPD Matetial

o recovery Mhty (MRF) at Ambegaon plant. Also please refer our previous corresporidences fur
= Q ,"l,'lﬂl by you and Hence, With respect to above clarification we klndly request you to

WM ,.l“"‘"

(Ajeet Deshmu
Deputy Municipal Commissioner
Solid Waste Management
Pune Municipal Corporation
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Annexure —TIL

Office of the,

Deputy Commissioner
Solid Waste Management Dept.
Pune Municipal Corporation
Outward No:-SWM0/.3 :

Daté;—__%?} H/20%

- The Regional officer :
Maharashtra Pollution Control Board
Regional Office
Jog Centre , 3rd Floor, Wakadewadj
Old Pune Mumbaij Road
Pune- 411 003
i

Sub: OA No.84/2020 (W2) before NGT principal bench, New Delhi.

Ref:  1)MpcB Application No. UAN;_MP.CB;MSW_AU'TH;OOOOQDUS?O'bn dt.01/09/2020,
2)Maharashtra Pollution Controj Board, Sub regional office Pune 1, visit report.
3)CIarFfica_t_ion in the authorization application, solid waste management, pune 4

~ 4) Joint visit of I_VIP_CB, CBCB, colfector office and Pune Municipal:éorpdration officials at
Ambegaon plant on dt.09/09/2021 SR
5INGT matter MPCB, SRO, Pune mail dated Nov 17, 2021,

 The Pune Municipal Corporation has installed 200 MT capacity per day waste processing plant

{MRF} at Ambegaon Budruk Sr.No.51/10, Pune-411046 on GP:Q__G'arbag_e Processing_PIan_t reservation as
per s-_ancti'e'n'edr-dev_eplg_ment plan. The Pune Municipal Cbr;’)"éraf-ibn_;{--h_as also applied for the
 authorization under solid waste management Rules 2016, e

- As per the above NGT court case we are furnishing following information for the application
under sec 14, 15 read with section 18 of the NGT Act 2010. :

1) Application for authorization to MPCB  No.UANMPCB_MSW_AUTH_ 0000000570 on
dt.01/09/2020. _ ' S S
. - 2} Trial run for dry waste processing star_zec‘i__':from'-dt.:iO}'OQ/ZGZ{J. -
- 3] From period dt.20/09/2020 to dt.31/10/2020 total 2092 MT dry waste was processed,
4) On--\s'ii_tﬂl;/fl'lfzozo.the__said Plant was set on fire ':by pnkﬁ'éwﬁ%pe‘é’pIe.fj-froﬁi'th'é same date plant is

not in function. S : _
5) As per rhenti‘bned.zin the Application PMC has i_I!egaHg;_sta_rt'ed_ waste Processing facilities from

Feb 2020 by cutting down numerous trees which is not correct and ba‘_s_.s_.-d"bp false information.

. No tree cutting was done by PMC. Also construction of said plant was in progress on feb 2020
Hence no any type of garbage has been dumped in feb 2020, & el

6) Final development p{an'“-sa_nctioned vide Govt. notification _'No. TP§:182Q_8/2_47ZCR»140si,fDP

.sanc_tiohed{.ui)a;:sf date_c__i.023/03,f2012'. As shows g_arbage broé‘ess'ing p"lant '(695-3 'i“esematibn

on serve No.51 (part} also dévefopm’gnt plan sanctioned by Govt. V/S 31 of MRTP act vide

* Notification No.Tps;;l_a13}?’{:34596,!13-;;59{53nction,aruo.-__l_s dated 13/02/2014 also shows Gpp-3

STl T L e




reservation Hence the plant has been constructed on GPP reservation

sanction is as follows:-

Chronology of the events regarding Sanctioned Development plan of

- The procedure for DP

N\
Ambegaon Bk.

S.no.51 <
[ Serial Date Events Referem:e‘
| No. ' e
1) 11/09/1997 | Extension of PMC fimits. UDD, Govt. of ‘
Ambegaon budruk was included in PMC Maharashtra,
limits (No reservations were allotted ti yet) | Notification/No. PMC- |
3096/1798/CR- |
_____ 20/0p22 |
2) 27/12/2002 | Draft Development plant of extended limit” T2 =
‘Was prepared and published by PMC vide -
resolution no. 388, dated 27/12/2002 for
Suggestions and objections of the public as
| persection 26 of the MRTP act, 1966. ey
3) 130/12/2004 | Planning Committee has submitted its report | =
e after suggestions and objections received |
_ ___ | fromcitizens '- o2
3) | 21/03/2005 | After considering suggestions and objections | -
; | received by it from public and planning
‘committee, modified draft DP was published |
| under section 28 of MRTP act, 1966, B o i |'
A0 29/11/2005 | After considering report of the Planning Draft development
committee, General Body, PMC decided that | plan of 2005 proposed |
no change in the draft DP is required and | to be sanctioned !
submitted it to Govt of Maharashtra for B e = ]
: : sanctioning e il |
5) | 02/03/2012 | Final development plan sanctioned vide Development plan _
5 - Govt. notification No. TPS-1808/247/CR. shows ( GPP ) garbage |
1408/Dp sanctioned/ UD-13. sanctioned by | Processing Plant
‘Urban Development Department | reservation
‘ - o 1 G802/03/2010 e oA r
6) 13/02/2014 | Garbage processing plant (GPP-3 - | In sanctioned
e Reservation on survey No.51 (partly), Also | Development plan
Development plan sanctioned by Govt.of | (GPp ) garbage
‘Maharashtra Urban Development | Processing Plant
Department Under Section 31 of MRTP Act reservation is remains |
| 1966 vide Notification No.TPS-1813/CR- same o {
Jige - 596/13/EP/Sanction/UD-13 dt.13/02/2014 | |
s Regards. : '

SRS o, 55

 (Ajeét Deshmukh)

' -Depd"cnyuQi'tipai Ccmmission_er _

oy

Solid _Wast_é Oepa;tfﬁent

U Pune Municipal Corporation
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Annexure-V
PHOTOGRAPHS DURING SITE VISIT OF THE COMMITTEE ON 09.09.2021

| it .mn\.lll‘lmm
i

— s
e —— ] -

Auto Feeding Conveyer Trommels

Feeding Conveyer, Magnetic sepeartor Shredder



Feeding Conveyers, trommels etc Open space within the Shed

West Side of the Shed showing dry waste mostly plastic waste
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North West Side of Shed within Plant Boundary

North Side of Shed within Plant boundary
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Annexure-VI

N — = it 7 S
AnvnExuRe — B - T

g s L

AJAY NARAYAN JHA, IAS - KL R R R e ap—
Secretary
; Government of India
e Ministry of Environment, Forest and Climate Change
D.0.No, 22-19/2017-iA- i 3 July, 2017

Dear Sk, M:ﬂwu'

Please refer to the D.O. letter No. Q~15014/2/2017-CPHEEO dated
’ u.oz,zaumqmﬂng to revisit the process of prior environmenta| clearance
for Sofid Waste Management Treatment and Processing Facilities,

2. The matter has been examined by the Expert Group constituted in the
" Ministry in its meeting held on 14.06.2017. The Expert Group has submitted its
recommendations. The recommendations of the Expert Group have been

examined in the Ministry,




2

6. It has been seen that locating a landfill site or municipal solid wast.:
disposal site is a contentious issue and there is a tendency to locate them far
from the habitation but near forest, fivers, ponds, wetlands and low lying areas
- etc. which are ecologically sensitive sites and require proper environmental
management. Singce, the forests, rivers, ponds, wetland and low lying areas are
critical from environmental peint of view, it may not be appropriate to exempt
this activity of municial selid waste disposal site or landfill site from the
reguirement of prior-envirorments clearance.

A | believe this will expedite the achievement of the objectives of the
Swachh Bharat Missjon.

With regards,

Yours sincerely,

"

(A.N.Jha)

Shri Durga Shankar Mishra
Secretary, , '
Ministry of Urban Development,
Nirgran Bhawan,

New Delhj-110811,

4y
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Apnexure — V1T
Central Pollution Control Board
UPC-II
Date: 15-04-2019
OFFICE MEMORANDUM

SUBJECT: - “ Clarification on Buffer Zone Guidelines ” issued by CPCB.

CPCB issued guidelines on Buffer Zone around waste processing and disposal facilities in
April, 2017.

Subsequently, Central Monitoring Committee constituted under Solid Waste
Management Rules, 2016 suggested MOEF & CC to revisit the buffer zone in respect of

distance. The Central Pollution Control Board in its 182" meeting agreed for revisiting of
Guidelines.

It is decided that following changes have been made as mentioned at page no.13 of
aforesaid Guidelines;

1. Land of 200-500 m from the boundary of the processing unit is excluded for setting

up the facilities but it is mandatory outside the project site as “No development
area” for 30 years.

2. “No development area” can be utilized for agriculture purpose.

- 2
(A. Sudhakar)
Member Secretary

To,
(As per list attached)
All SPCBs/PCCs
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AMENDED GUIDELINES ONTHE
PROVISION OF BUFFERZONE
AROUND WASTE
PROCESSING AND DISPOSAL

FACILITIES
e

S e B
T U
.\ Gl il M &

L o
= cLean ©

Central Pollution ControlBoard
March, 2019
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1. Introduction

Indian cities are expanding with the increase in population, economic activities and the
resulting - urbanization. Whereas population residing in urban areas was 11.4% of total
population in 1901, it increased to 28.53% in the 2001 census and crossed 30% as per
2011 census, standing at 31.16%. There are 53 urban agglomerations in India with a
population of 1 million or more as of 2011 against 35 in 2001. About 43 percent of the
urban population of India lives in these cities. The unprecedented growth of these cities
has posed several challenges for municipal authorities. Identification of suitable sites for
waste management infrastructure in cities is one of the toughest challenges municipal
authorities are facing at present. Lack of proper/ updated land use plan with urban

authorities is a stumbling block in implementing solid waste management projects.

Most of the existing solid waste management facilities are practicing crude dumping of
solid waste. In some cases where solid waste is processed,'the situation is still alarming
due to use of conve‘ritional'treatment'technoiogies coupled with poor operation and
maintenance by the fund starved ULB. This situataion is giving rise to numerous
environmental and public health concerns in and around urban areas. “Not in My Back
Yard (NIMBY) syndrome” and litigations are common as public at large do not trust ULBs
in providing credible waste management services. Majority of existing solid waste
treatment plants.and dumping sites, though initially away from habitation but now have
no adequate buffer zone from these habitations. Buffer even where available have come
under illegal encroachment in many cities and settling societies demand shifting the waste
treatment facility itself. Thus there is a general public resistance to the location of waste
management facility in any area. Lack of identified sites for municipal solid waste

management in master plan compounds the problem.

Disposal of waste in landfills/ dumpsites without any treatment is still practiced even as it
impacts on the surrounding environment. \Waste management sites encompass waste
processing/disposal facilities, which become sources of pollution in terms of air, water,
land and noise besides emitting foul smell. Therefore, provision of buffer zone around

these facilities is essentially required to-protect people living in the surroundings from

3
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exposure/impacts of such pollutants but also to ensure continued safe operations in the
waste management facility by maintaining its “island character”. Buf_fer zone also acts as
barrier, absorber and to some extent as remedial measure against the fugitive
emissions. Fugitive emissions of pollutants emitted during handling of waste, storage,

transportation and movements of traffics.

Currently, no scientific basis is available for making provisions for buffer zone around
waste processing/disposal facilities. The provisions recommended in the “Municipal Solid
Waste Management Manual, 2016” were broadly drawn from the “Report of the
Committee constituted by the Hon. Supreme Court of India .in March 1999" on Solid

Waste Management in Class 1 Cities in India.

In this context, the Government of India through CPCB has framed these guidelines on
maintaining Buffer zone including green belt around waste management facilities. These
guidelines will not only facilitate the ULBs in meeting the regulatory requirements, reduce
the aforesaid nuisance value of the waste management facilities but also make an effort
to enhance their aesthetic appeal. In addition to above, the siting criteria for setting up
these facilities for waste processing/ landfill is adopted as mentioned in SWM Rules, 2016

at tailing part of these guidelines.

In some instances, the actual separation distance may vary from those recommended in
these Guideline, due to site-specific constraints. In such cases, variations to the
recommended separation distances may be acceptable, subject to detailed assesément
by concerned authorities and to the satisfaction of the State Pollution Control

Board/Committee.

2. Objective of the Guidelines

The purpose of this Guideline is to specify adequate separation distances between solid
waste management facility and its surrounding area having different land usage

characteristics.

To achieve the purpose, these Guidelines aim to:
4
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e minimize the risk of adverse impacts on the environment (land, air, water, noise
pollution) and the impacts on the Public Health

e inform and support strategic land use planning decisions and prevent
encroachment of controlled areas

« Generate/ develop public acceptance for solid waste treatment and disposal
infrastructure _ |

o Encourage new technological innovations for processing facilities with minimal land

requirement

3. Regulatory Framework

The buffer zone was first envisaged in 1982 after Indian task force developed the ‘Core-
Buffer-Multiple Use Zone’ strategy. This strategy aimed at separating incompatible land
uses, particularly in relation to wildlife. In this approach, the buffer zone would be under
the wildlife park authorities’ administration and controlled use -of forest produce would be
allowed. The multiple-use zone was located outside the park boundaries designated for
rural development. With similar analogy, these buffer zone guidelines are framed for waste
processing and disposal facilities. The existing régulatory provisions for these guidelines

are given as under:

i. Provisi-ons related to Buffer Zone specified in the Solid Waste Management Rules,

2016 mentioned as under;

e Rule 11 Section (I)- Duties of the Secretary—ln-charge Urban Development
in the States and Union territories- Notify buffer zone for the solid waste
processing and disposal facilies of more than five tonnes per day in
consultation with the State Pollution Control Board

e Rule 12 Section (h)- Duties of Central Pollution Control Board- Publish
guidelines for maintaining buffer zone restricting any residential, commercial or
any other construction activity from the outer boundary of the waste processing
and disposal facilities for different sizes of facilities handling more than five tonnes

per day of solid waste;
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a) Environmental considerations

96

* The distance/siting criteria’s for setting up waste management facilities as

specified in Solid Waste Management Rules, 2016 at Schedule | (A)(vii)

* Schedule I (A) (viii)-The sites for landfill and processing and disposal of solid

waste shall be incorporated in the Town Planning Department's land-use plans.

* Schedule | (A) (ix)-A buffer zone of no development shall be maintained

around solid waste processing and disposal facility, exceeding five tonnes per
day of installed capacity. This will ‘be maintained within the total area of the
solid waste prdcessing and disposal facility. The buffer zone shall be
prescribed on case to case basis by the local body in consultation with

concerned State Pollution Control Board.

* Schedule | (F)-Criteria for ambient air quality monitoring

The Coastal Zone Regulation notified by Ministry of Environment Forest And
Climate Change also prohibits setting up and expansion of units or mechanism for
disposal of wastes in High Tide Line (hereinafter referred to as the HTL) to 500 mts
on the landward side along the sea front. Also dumping of city or town wastes
including construction debris, industrial solid wastes, fly ash for the purpose of land
filling and the like with high tide line shall be regulated by the concerned authority,
where shall irhplement schemes for phasing out any existing practice, if any.

The buffer zone guidelines for setting up processing and disposal facility also come
under the purview of The Water (Prevention and Control of Pollution) Act, 1974,
The Air (Prevention and Control of Pollution) Act, 1981.

For setting up solid waste processing  and disposal facilities,
The Environment (Protection) Act, 1986 also need to be adhered to particularly from
the angle of Environmental Clearances. Authorities concerned need to deliberate on
the number of issues and criteria when siting a buffer zone as broadly categorized

. below:

e Distance from the flood plains, coastal regulation, wetland, Critical habitat areas,

sensitive eco-fragile areas, highways, habitations, public parks and water sources
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e Topography- Hilly areas, land availability and also the slope’s landslide potential.
e Wind Speed and Direction- Wind direction is one of the important consideration
as to the area that can be affected due to dust and odour.

b) Proximity and access considerations
e Transportation Network

e Ultilities and Services

¢) Land-use considerations
O Land Usage and Activities on Adjacent Sites
0 Allowable Land Uses and Zoning
O Proximity to Airports
0 Proximity to Other Waste Management Facilities

4. Existing Norms for Buffer Zone in India and Abroad

A.) Buffer Zone

The buffer zone, particularly in context of NIMBY syndrome in India, is one of the limiting
conditions for obtéining Environmental Clearance for setting up solid waste processing
and disposal facilities. At present, there are no published norms for buffer zone for solid
waste management facilities by MoEFCC/ CPCB.

However, the “Manual on Municipal Solid Waste Management, 2016" published by
CPHEEQ, Ministry of Urban Developmeht recommends certain provisions for buffer zone
particularly the one of maintaining 500 m buffer zone around the waste processing
facilities. In the given pace of urbanization in the country, getting such large piece of land
is becoming increasingly difficult and costly. ULBs in setting up waste processing and

disposal facilities expeditiously.

The provisions made for Buffer zone for solid waste processing and disposal facilities in

various countries are tabulated below:
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i. Landfill

International Solid

Waste Association

500 m should be provided depending on the size of landfill,

height, wind direction

South Australia

500m buffer distance shall be maintained between areas

dedicated for waste disposal and the nearest surface water

Ontario, Canada

Buffer area shall be at least 100 m wide at every point, if that
does not apply to a buffer area, if the buffer area is at least 30
metres wide at every point and a written report confirms that;

(a) the buffer area provides adequate space for vehicle
entry,'-exit, turning, access to all areas of the site and
parking;

(b) the buffer area provides adequate space on the
surface of the site for all anticipated structures,
equipment and activities; and

(c) the buffer area is sufficient to ensure that potential
effects of the landfilling operation do not have any

-unacceptable impact outside the site.

Malaysia 500m

South Africa Buffer zone min 200m to 500m

Bangladesh 250m from the habitat

Hong Kong 250 m away from the.edge of the waste (landfill boundary)

ii. Waste processing facilities

Canada

minimum buffer strip between composting facility boundary and
adjaCent property. For in-vessel Composting distance between
active area énd the nearest residential or institutional building
shall be min 500m, nearest commercial or industrial building

250 m and nearest property boundary will be min 100m.

8
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CANADA-Nova

In case of in-vessel composting facilities, where it can be

Scotia demonstrated that particular equipment will not release odours
generated from the composting process into the surrounding
env.ironment, the distance between the equipment and the
nearest property boundary shall be a minimum of 30 metres

Malaysia production of compost from organic waste- 500m

Devon city Council

(UK)

buffer distance 500m

China

300m buffer zone between incineration plants and local residents

From above, it i s observed that the minimum buffer area varies from 100 m to 500 m

in case of both waste processing and disposal facilities.

B.) Facility Siting Criteria

In addition to the suitable provisions of the buffer zone, the SWM Rules, 2016 provides

norms for siting criteria for landfills. The same is reproduced below for adoption while

setting up landfill facilities.

Table 1. Criteria specified for identifying Suitable Land for Sanitary Landfill
Sites (Noft a treatment facility)

S. Place Minimum Siting Distance
No.
1. | Rivers 100 m away
2. | Ponds, Lakes, water bodies 200 m
3. | Highway, Habitations, Public Parks and | 200 m from center line
water supply wells '
4. | Flood Plains as recorded for the last 100 Sanitary landfill site not
years, zone of coastal regulation, wetland, | permitted
Critical habitat areas, and sensitive eco-fragile
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areas

5. | Airport/ Airbase 20 km**

*In a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport/Airbase after obtaining no objection certificate from the civil aviation

authority/ Air force as the case may be.

However, there is no such siting criteria applicable for setting up waste processing

facilities.

5. Recommended Provisions for Buffer Zone

The Solid Waste Management Rules, 2016 specified the terminology of Buffer Zone, as
‘no development zone to be maintained around solid waste processing and
disposal facility, exceeding 5 TPD of installed capacity. This will be maintained

within total land area allotted for the solid waste processing and disposal facility.”

Buffer Zone around the core waste processing area consists of utility area, open parks
and green belts etc. Further, depending on. feasibility of planning, the interface land use
between the boundary of waste processing facility and sensetive receptors, can also be
developed as an additional measure.The layout of buffer zone (utility area, open parks
and green belts) including core waste processing area and optional interface land use is

shown in the figure below:

10
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Plant Boundary

Figure 1 Depicts activity boundary, green belf and separation distance

For the purpose of these guidelines, the Buffer Zone, Separation Distance, Utility Area,
Green belt and Interface Land use shall have the meanings set out below, unless
otherwise prowded hereafter for the exclusive interpretation of these Guidelines.

a) The Buffer Zone is generally defined as an area of restricted activities, depending
on the activity in adjacent land uses. It also ensures‘long-term continuous availability
of disposal sites by avoiding potential conflicts between waste disposal sites and
adjacent lands with different users. |

b) Buffer Distance or Separation distance 7_ is measured as the areal distance
between the source of emAissi_on end' sensith)e’ re-ceptors.' For the purpose of these
guidelines and addressing the required protection from adverse impacts, separation
distance is measured from the tip of core SWM facility processing boundary, as the
source of emission, to the nearest boundary of the property of sensitive receptors as
shown i in fi gure 1.

1
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i
Senzifive receptors’
I rezidential / 2chools
i
Property
Property ——&!  LandUse I €— tboundary
boirdary : x )

Saparation

Distance

AN

N Activity
boundary

]
I Interface
]
1
!

Figure 2. Core Plant activity area, buffer Zone and interface land use

c) Core Waste Processing/Landfilling Area typically requires space for receiving
waste, storing waste, segregation of waste and treatment units within the facility.

Similarly, for Landfilling itis the area of cell which is receiving the waste/inert.

d) Utility Area within the facility is designated area for the facility operations
other that the core activities like. Weigh bridge, parking, vehicle cleaning,

laboratory, emergency services etc.

e) Green Belt for the purpose of these guidelines shall refer to an area that is
kept in reserve within the alloted land for setting up facility, around the core
SWM processing ‘area_, for the purpose of plantation and landscaping to
reduce the adverse effects from pollutants like air & noise, soil erosion control
etc. It also works as a natural shield to protect people arbund the facility from

these pollutants.

f) Interface Land Use: The buffer zone could be further augmented with
interface land use area, where above beneficial and feasible as an additional
optional measure, after due approval of the concerned authorities. The
interface land use shall not generate. significant emissions, nor warrants

protection from them. The activities in the interface land use are vehicle

12
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showrooms, service stations, warehouses, display homes, emergency

services facilities, funeral, veterinary clinic and parks etc.

Separation Distances for Solid Waste Processing and Disposal Facilities

Ideally, a distance of 500 meter from the boundary of the Solid Waste Processing and
Disposal Facility (sanitary landfill) should be maintained. However, on case to case basis
a distance of minimum 200 meter from the Solid Waste Processing and Disposal Facility
(sanitary landfill) can be considered subject to the condition that such facility meets the
stipulated standards prescribed by State Pollution Control Board with respect to ambient

air as well as for stack emissions.

The above provisions have been made keeping in view of high population density in urban
areas, scarcity of land to set up such facilities and protest from local inhabitants in the
area of processing/ disposal facility and is in line with those being adopted at international

level. Besides, the following three conditions need to be ensured:

(a) the buffer area provides adequate space for vehicle entry, exit, turning, access to
all areas of the site and parking; -

(b) the buffer area provides adequate space on the surface of the site for all
anticipated structures, equipment and activities; and

(c) the buffer area coupled with technological interventions is sufficient to ensure that
potential effects of the processing/ landfilling operation do not have any

unacceptable impact outside the site.

Note:
1. Land of 200-500 m from the boundary of the processing unit is
excluded for setting up the facilities but it is mandatory outside the
~ project site as “ No development area” for 30 years.
2. No Development area can be utilized for agriculture purpose.
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6. Green Belt

The buffer zone effectiveness is reinforced by the green belt within the solid waste
processing and diéposal boundaries. An important aspect of a green belt sometimes
overlooked is that the plants constituting green belts are living organisms with limits to
their tolerance towards air pollutants. For the purpose of these guidelines, the green belt
shall refer to an area that is kept in reserve within and around the SWM facility for the

plantation and landscaping to reduce the adverse effects from the activity area like air &

noise pollution, soil erosion etc. The green belt is an effective pollution sink only within
the tolerance limits of constituent plants. The phi[osdphy is that when primary pollutants
are taken care of, formation of secondary pollutants will not reach menacing proportions.
Primary pollutants of concern are — S0z, HF, NO2, CO, CO2, NHs, H2S, Cl, SPM and
organics. Annexure- 1 attached to these guidelines shows the selection criteria for

plants near the processing facility.

These guidelines recommend minimum 10 metres green belt within and all around the
facility along the boundary. Vegetation, shrubs, trees, and berms with high density
greenery can be incorporated into green belt within facility limits to serve as visual
barriers and to reduce noise levels. Depending on the monitoring of level of pollutants in
ambient air after the boundary of facility, on case to case basis, suitable technological
measures/ barriers to check pollutants need to be resorted. The important factors for

developing green belt for agro-climatic conditions are stated below:

a) Criteria for Selection for Plant Species

s The plant species should be fast growing

e They should have thick canopy cover

e They should be perennial and e\fergreen |

o They should have high carbon — CO; sink potential

e They should be effective in absorbing pollutants without significantly affecting their
growth

14
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b) Recommended plant species:

Keeping in view the nature of pollutants expected from the disposal site, a green belt of
minimum 10 metre width is recommended and the following plant species can be

selected for plantation:

e Acacia nilotica (Babul)

e Deldergia Sissoo (Shishum)
e Acacia auriculiformis (Australian Babul).
e Azadirachta Indica (Neem)

e Lagerstroemia speciosa (jamun)

e Prongamia pinnata (Karaniji) _

¢) Recommended plant species Density around Processing & Disposal/ Landfill
site:

These guidelines recommend the green belt width of mirﬁmum 10 meters within and all
around processing and diéposal facilities. The recommended minimum density of the
green belt should be as discussed in the gfeen belt model provided in the CPCB
guidelines for developing green belts in 2000. These guidelines introduce the concept of a
pollution attenuation coefficient for estimating the removal of pollutant while passing
through the green belt. The formulation of pollution attenuation coefficient makes use of
parameters such as leaf area, density of the tree plantation, deposition velocity of the
pollutant on leaf surface and wind speed to the green belt. The model gives the
dependence of the pollution attenuation factor of a green belt on various physical
parameters of the green belt such as its height, width, distance from the pollution source
and on atmospheric stability conditions and hence the model can be used to optimize the
design of the green belt in obtaining the desired degree of attenuation of the pollution
around an industry. The case to case basis CPCB guidelines for developing green belts

(March, 2000) to be referred for optimal density applications.



106

7. Operationalization Framework

Solid Waste Management -Rules, 2016 has empowered Central Pollution Control Board
for maintaining buffer zones restricting any residential, commercial or any other
construction activity from the outer boundary of the waste processing and disposal
facilities for different sizes of facilities handling more than five tonnes per day of solid
waste. The guidelines will be updated, from time to time, and address environmental
aspects of processing and disposal of solid waste to enable local bodies to comply with
the provisions of SWM Rules, 2016.

Role of State Pollution Control Board

a) The SPCB shall link the buffer zone achievement with grant of Consent to operate
and establish under stipulated norms:;

b) The SPCB shall conduct periodic envi’ronmental monitoring around buffer zone and
assess the impact on the sensitive receptors;

¢) The SPCB shall bi-annually review the Green Belt condition within the facility
premises and give suggestions to the ULBs for further improvements. Stringent
measures and penalties as per thé stipulated norms to be imposed in case of
default; '

d) The SPCB shall extend all necessary support to local authority for the site selection
for the newly proposed waste 'proces_sing and disposal facility;

Role of Local Body!/ Facility Operator

a) The ULB shall be responsible for the selection of site in close coordination with
SPCB;

b) The ULB/ operator shall be responsible for green belt development and
méintenance in the buffer zone;

c¢) The ULB shall direct the operator concerned, in case it outsources facility to comply

with these guidelines

Role of Town and Country Planning Department

a) Town and Country Planning Department shall allocate adequate land for waste
16
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management facilities in the Master Land Use Plan;
b) Town and Country Planning Department shall make all efforts to restrict/ prohibit

peri-urban growth near such facility;
c) Town and Country Planning Department shall be responsible for making provisions
of Green Area development around such existing/ exhausted facilities to the extent

feasible to minimize the impact of pollution to sensetive receptors.

17



8.

Annexure-1- Selection criteria for plants near the
processing facility
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Name of Plant

Calotropis giganteq

Bare paddy, Var. Ratra
Mangifera indica

Thespesia populnea
Eryihrina indica

Polyalthia longifolia
Ficis hennhalensis
Ficus nfectoria
Ficus eligiosa
Mangifera indica
Tecona grandis
Polvalthia lonaifolia
Shorea robusta
Tefminalia arjuna
Cassia fistuia
Poinclans regia
Sesbania sp.

Eilhmedloblum duice
Argyrea speciosa

Ledeaena leucocephala
Melilotug atba .

Banana Crop.

Lycopersicurn escutertum

angifera indica

Helianthys annus
Crotalaria juncea

Gommigling benatialensis
Cyamonsig telragonoloha

Cicar arietinum
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Table 2.8 [Comd .

Name of Plant Sensitve Tolarari © Referante

Medicago sativa LB Smgh and Hao
(Afa-aia) : - 119749, 1580)
Sorghum vulgara var s Boraikar :
CSH-1. e, B and Chaphekar {1978) .
Glyanemax . - SOy L Pandey and Rap :
: ‘ - ' [1979).
Frasad and Rao
{1982
80 ' : Singh and Aag
503, : Mishra {1960)
Banegee and
Chaphekar {1978}

by

,p'shg'ﬁfﬁ@ SLTELs " S0 oo, § Boralkar and
Var Vaishakhes . B
Trigonetta fopnum.- s 7 s X A arand .
qrascum . o o - Chaphekar (1983
Pisym sateyum -~ 80, ) ' w T Varghney and
Jarshogy $1978)
Crossandra undulaeioliz 80, Chaphekar and
M}@Eﬂﬁ_jﬁw ) L= . Karbhar {1 874
Amaranthus spingsus B0 ) : Bosalkar arg
$pinacea vlercas _ s i Chaphekar {1985)
Baphanus salivus

£l

[

salivus - s Banerjes and
Comme! halensis : ) Chaphekar
Enthrina indica : ' {1978)
Barfey, Cofton, Wheat, &G | o ' !
Asten, Cosmps. Verbena ) R Pandey and
Zinnia, Swea! Pea, ; : Vaidya (1875)
Ipomoea purpures, '
4 g'clotk plant, Bean Beet,
Carrel, Thilll, Pumplkin,
HRadish Bhandi, Sunfidwar elc
Most rees

-~ (uroiursiausgodo mmm) 9940 ‘ahus) SIANT

(73]
{
2

5Cs Fandey and

' t : Venehya (1979
Mangdera indica . S50 ) Craghtjnar : s
Yerminalia catapps _ : N LT B :
Malachra cagitata Danlia : 5
Croion, Plumetig : ' 5 Chanhekar
Opuntia, Nerium ; ' . gary
Dahlia Petunia, 80 Vashnavi
Aliafa, cotton ' £1976;
Barley ; ) '
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Mame of Plant

Dalbergia sissog
Temningliz afuna
Casuia fisiula

- Cedrelatoonsa

é'}adi:apt el ?nrl'cg.
Ficus religiosa
Pihecobbiim dulce
Caiotropis provera
Trees, Bushes, crops of
those areds.
Phaseclug auteus
Cicer arietinum

Q !Mgg! Sraii’va
Panicum miliaceum
Solanum melonaena

Vigia faba

noschys escuioniys

- ind Oat, Pea,

Var, Pusa savani

Abeimgschus esculenlys

Phaseoius auteus
T:ticum aeglivur .
Brassica juncea
Zrificum aestivum

Madhuca indica
Pisum sativur var,
Bonneviie,

Pisum sativam var.
TI83 .

Hordeurn vuigare -
283 mays

Lyroopersicum esculenium

Terminala tomer
Buchanania lan:

Zeamays
Gladiolys sp,

| Table2.s (Contd.. }
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30,
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80,0580
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NO:+80:
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Ahmed 0973
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. Table 2.6 {Conld.....}

Name of Plant Bensitive

Spinacia cieracea Gasgcling
© Mapour.,

Abeimeschus esculantug Ammonia

Cyamopsis tefragonoioba

Crotalana juncea

Trigonella fosnum: grascum

Nerium indicum =19 ]

Cynodon dactylon HF

Cicer arietinumn SO,
Nasturtium indicum
Petunia alba
Tradescantia axillaris
Madhuea indica - B0,
: fiy-ash

gassia giamea LI
Doloniy regia
Shorea robt

Atacia arabica

AL

) garechu
Zizyshus sp

- Mangifera indica

Eiciis benghalensis L

Ficus infecloria Roxb

Holoptelia integrifolia Planch

ipomoea fistulosa Marl ex choisy
Lagerstroemia sp.

Nyctanthes arberristis L

Pellophorum ptercearpum {DC) K Heyne

Tesicna grandis L

Termnalia arjuna W & A
Thevetia renfolia Jass
Acacia arablca Wilid
Bougainvillea spectabilis Willd
Hibiscus rosa sinensis Wiild
Morus aiba :

Tolerant

56,

fiy-ash

Dust

Cust

Referenze

Prasad (1980}

Chaphekar and
orafkar

11979

Varshney,
{Unpublished)
WMeenakshy gil_al

(1951
Varshney and
Varshney
{1981)

Agrawal M
11959}

Agrawal &
Khanam {1829)

Ahrnad Yunus
2t al (1991}

Ahmad Yunus
2l (1991]

22

Cortd )

(urolursiauagado mmm) @0d0 ‘918D SIANT

112



Hame of Plant

Nerium indisum Mt
Thevetiz nerifolig us

Baibergia sisson Roxb

Azadirachta indica A.Juss
Brassica eampesiris t -
Citrus auranium £,
Oefoni regia Raffin

Svayaium cumini (1

Mangifera indica L.

Pisum safivum L

iZyphuys ¢
ihus =
Cipurtia mgnog

Opurtia diffenia
Kal )

Alos
Bryophylium tabifiorum
Euphorbia cattamindoics

Caesalbinia pulcherima
Euqginia jambolana
Polyaithia longifclia
Fongamia pinnata
Cassalpinia pulcherima
Erithecolabium duine
Cassia fistula
Pongamia giobra
Polyaithia fongifolia -

Bithecolohium dulce

aesaioifia pughernma
Polyalthiz jongs
Pongamia pmnaia

Cement dust

50
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Fig.5.1 TREE CANOPY SHAPES
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ENVIS Centre, CPCB (www.cpchenvis.nic.in)
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